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Directions to Coal DepartmeJ1t by 
Public Investment Board 

2558. SHRlMATI JAYANTI PAT-
NAIK: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Public Investment Board 
has asked the Coal Department to go 
show in posing new proj eets for ftnan-
'Cia! approval; 

(b) if so, the reasons therefor; and 
(c) the reaction of his Ministry 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
GARGI SHANKAR MISHRA): ~a) No, 
Sir. 

(b) and ' (c) Do not arise. 

Production and consumption of petro-
leum and petroleum products 

2559. SHRI K. MALLANNA: Will 
the Minister of ENERGY be plea~ed to 
state: 

(a) what are the details regarding 
the percentage of indigenous Produc-

tion of petroleum and that of petro-
leum products to .their total consum-
ption in the country; and 

(b) what are the nams of the ,:oun-
tries with whom agreements have been 
made for increasing the produ~tion of 
petroleum products?, 

THE MINISTER OF STATE I~ THE 
MINISTRY OF ENERGY (SIrRI 
DALBIR SINGH) : (a) A statem..:ot 
giving the requisite information is 
attached. 

(b) Indigenous production can be 
increased by increasing exploratioll 
activitiec.; and by building up more re-
fining capacity. Assistance in some ot 
these specialised areas is being obtain-
ed on an as .required basis ~rom a 
number of organisations in countries 
like USA,. Germany, USSR, Italy 
Japan, S'outh Korea, Romania~ U.K. 
France etc. 

STATEMENT 

(000 Tonnes) 

_____ .------------ ------------------------------------------------------

Item Indigenous Production 

2 

- --- -----
(a) Petroleum (Crude) 16194 

(b) Pltro16um Products 28272 

of which 

Mog 1612 

Napthha 3005 
LPG 483 
ATF 1010 

*Provi ional 
@Actual crude throughout 

Consumption 

3 

-----
@ 

301 43 

32325 

1 599 

2932 

491 

II22 

Indigeneous Pro-
duction as % of 
consumption 

4 

- - ----
53·7 

87.5 

100.8 

102·5 

98·4 . 
90. 0 
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--
I 2 3 4-

SKO 290 7 4703 6.1.8 

HSD . 9045 10739 8.1-. 11 . 
LDO 949 1030 92. 1 

FO 4014 4301 93·3 
Bjttumen 1293 1302 99·3 
Ludes 40 7 597 68.2 

Others . 3547 3509 101. I 

:Note: The indigenous production of LPG has been revised to include production from ONGC's 
fractionation plant. Consequently the overall indigenou s production of petroleum 
products has also been slightly revised upward. 

lElectri1ica~:ion of villages in Gujarat of cases in the Agartala Bench of Gau-

2560. SHRI MOHAN LAL .2 A TEL: 
Will the Minister of ENERGY be 
plesed to state whether any target year 
has been fixed by when all the r.emain-
ing villages of Gujara<t State will be 
electrified? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): GujaratJ is expec-
ted to achieve cent per cent village 
electrification durIng the 7th Five 
Year Plan period. 

Pending Cases in Agartala Bench of 
Gauhati High Court 

2561. SRRI AJOY BISWAS: Will the 
, Minister of LAW, JUSTICE AND COM-

PANY All'FAIRS be pleased to Jltate: 

(a) holV m~ny court cases are Pend-
ing in A!:'artala Bnch of Gauhati High 
Court; and 

(b) wbat are the reasons fo!" the 
accumulation of 'so many cases r.nd 
what are the steps Government have 
proposed .to take to speed up the final-
1sation of pending cases? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHAL): (a) As 
:per information received from the 
Government of Tripura, the pendency 

haiti High Court was 1765 as on 
1-6-1981. 

(b) Many complex factors are res-
ponsible for the accumulation of caseS, 
Government have addressed the stute 
authorities concerned to consider aUi-
mentation of the strength uf the 
Gauhati High Court to cope with the 
arrears of the Court as a whole and 
also to facilitati effective fucnttion-
ing of its circuit benches including 
the bench art; Agartala. 
Demand for High Court in Tri~ur 

2562. SHRr AJOY BISW AS: wnt the 
Minister of LAW. JUSTICE . AND. 
COMPANY AFFAIRS be pleased t() 
state: • ; I • 

(a) whether Government are aware 
that th~re is a strong demand . from 
the people of Tripura to estabpsh a 
full-fidged High Court in Tripura; and ., . 

(b) if so, what are the steps tne 
Central Government have taken to 
establish a High Court in Tripura and 
by when it will be established? 

THE MINIS~R OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL): 
(a) At present the Gauhati High Cc.urt 
serves Assam and the States and the 
Union Territories in the North East, 
including Tripura. The Governm nt 
o'f Tripura have proposed the :t.ab-
lishment of a separate High Court 
for Tripura. • 




